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Mr M<«Chanda for the applicant
List for consideration of
admission on 21.8.96.

/vm o ’&./41"&'“@:0‘\/
:\ /P00 Wer B4 oy Ar g8« 26 | 1 21=8-96 .~ Learned counsel Mr.B .Barooa.
7@ /{9.0 o / A A//yo zévé‘”‘"'f@ for the applicante MreJde L.f-"arka%'

-..,,-——....m-—o-.-..o-o\»n

Heard Mr.Barooah for the \
applicant. Application is admitt\ew

%
3
Ny
3
t.7

1
1
1
1
. G : ' 1]
‘ (’W _ - Crte M»ﬁ :
v - o SR MET S : ' , Written statement within 6 weeks.
< o«vf/u“ch/J A abfa At VIs ' List for written statement -
7? _ : : and further order on 27-9-96.
: | _ ' ' It has been stated by Mr.Bar-:
%«%L W% ' : ooah that after filing of this -
t - .
At _ 9’ 'uepm’ %q,,,m é,; + O.A. the applicant was paid appro-
b . @eb\ft Adinin lﬂncl‘"\?’e Tr‘baml : ximately BSe 4200 OU.t Of DCRG‘
_ Guwakati Bencls ¢ .
¥

Pendency of this” application wax
,shall not be a bar for the respon-
adents to xke pay the balance of the

1
S |
t

! 'DCRG .
S by -
: 1m : - Member
1 ’n/%' ‘ h
9\”‘ O
&




27.9.96

3

N
~

»

Learned counsel Mr M. Chanda for the |

0.A.No.161/96

applicant. Learned counsel Mr J;’Lv. Sarkar for the
respondents. No written statement has been submitted.

Requisites have been filed by Mr Chanda on 26.9.96.

The same may be served on the respondents.

List for written statement and further

orders on 21.11.96. ‘

Member

nkm
21.11.96 ‘Mr. M.Chanda for the applicant. :
- None for the respondents. A
Writteﬁ 'statement has f@gl’c;’:@‘been
submitted. - ’ °
List’ for hearing on 30.12.1996. In the |
' meantime  the ~ responde.r‘lts- may submit w.icitten ‘
| statement witﬁ cépy to | the counsel of the
applic‘ant:'. ‘
|
S
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' X MJ/ (E/“W S
"/‘;715‘ L | .30.12.96 ‘ "Learned counsel Mr J.L. Sarkar for
: - ’IA‘} the respondents. Mr A. Ahmed submits for
o (f‘" adjournment on behalf of Mr M. Chanda, learned
73‘;/4’7 1’1/ \ counsel for the applicant, on account of
Z l persbnal difficulties. Written statement has
i . o i not beeﬁ submitted. |
@ﬁ’ o F20gn List for hearing on 24.1.1997. In
; M ' the ‘eantime the respondents may file written
397] statement’ with copy to the appli“cant. _ .
: - (’ Z*"j?‘ Member
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34 G\*_r_ oo~ < 20.6.97 Mr M. Chanda, learned <counsel for the
. 3 mle) e~ | , :
l)-kkc\,“: } . applicant, submits that he needs some instructions
¢ .
LN esponadeevts in this -case as the Railway Administration
Nb" ! } 2 X g : - is giving a proposal for recalculation.
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- ,/ ' : L Acur /
Qﬁ?—i ' ' Vice-Chairman
‘nkm -
/\/44 e Ji p 1;4 |
| A\

) L/Ju/Lw S (Al anaT A , o 5
bovn floo o Raspordotf e, 1097 . Lost o W BT

? /”/»«-L‘CB\'V\J/; 4‘} /Ocufb, | o | & oy Aoy
o do89. ~ o /2E 9,2 A?7MM> lo - 245 %

by - 8- o : /§» ke
Mo e CQ: Ok-PpSLco\-kwu_ o o : 'b
b4 bt - 3 Sunkan

ﬂ‘wwc@ RooReomy Advacate.




£ < 0.A. No. 161 of 1996 K

e o

10.2.97 " Let this case be listed on 14.2.1997.

| o~ K’LS7) . ; Mr ' ‘ /
N ®/° ‘ \ ‘ Vice Chairman
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14.2.97 On the prayer of Mmr. J.L.Sarkar, Railwav
| A counsel 2 weeks time is granted to file
27-2~°x written statement as last chance.
_— | | | List on 28.2.1997,
/) Wﬁvv Far) e @7610.?.;‘?’::‘%" R -
ool yei BlD .
o .v Vice-Chairman

-

13- 3-9% 28.2.97 adjourned to 14.3.1997.
1) /\/w/:ILJ- ALM/; Sunv-ef c

: Vice-Chairman

. pg
s et Been~ filoed
| 14.3.97 Written statement has not yet been
1 o
,ﬁ’; : ‘ _ ‘ ‘ filed. Mr.. Sarkar prays for further extension

of time. Several adjournments have been given.
I am not inclined to graht any further time.

, . - List on 25.4.1997 for hearing.
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L ' _ 26f9-97 7 On the prayer of Mr.J.L.
!] | A ék‘ ,%AQJPF/]AQoV | .' Sarkar learned Railway counsel
?ﬁ%ﬁg ' Kif - . o ! »1hiscase is adjourned till
SRS e AT . . 19th Uecember 1997,
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=g@1//, , 20.2.98' ‘~It is reported that Mr M. Chandé'sr‘
Hl 3 : aLxAr k04> son is seriously ill, and therefore, -
o \ &L7;~:?~_ . ’ ) he is not in- a position to attend
«i ¢ en é;LJ>Y‘4 - | court today. For the ends of jusitce
berr - ‘ the case is adjourned till 15.5.98.
- o ' ' . Vice-Chéirman
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7.8.98 On the prayer of Mr. B.K.Sharma on
lDfS o ka@ﬁ*¢“k$bﬂ o behalf . of Mr. J.L.Sarkar, . Railway _
’b*)**”‘ Advocate the case 1is adjourhéd till

28.8.98. Mr. M.Chanda, counsel for the
L91g , ' applicant has no objection. ' '

o  List on 28.8.98. / |
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23.10.98 On the prayer made on behalf of _
Mr J.L. Sarkar, learned Railway Counsel

! this case is adjourned till 13.11.98.

"Vice-Chairmani
0

nkm , ‘ o ‘ ;
,‘ /2 9§ 13.11.98 Mr M.Chanda,learned counsel €or the
ﬁ/ O - N applicant prays for two weeks time to
) ‘w\‘l;/bv/' gwf " receive instruction. Mr J.L.Sarkar, ,
/éz/;u/u— ND learned Railway counsel has no objection.
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11-12-98 There is no representation.

| : Ccase is adjourned to 15=1=98 for hearinge.
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PRy oY
i € \(Y‘ < \’}— . e,

i £1L1A7A~ 'ib“9~ _ 448 Tl Vice—ChaT?Eén
b viﬂ Fo‘ &%‘ g nkm

M ' V/ -

- L1
W 22-1-99 On the prayer of counsel for the
@ parties casé is adjourned to 5~2~99.
-¢AVYV“ . |
C{%-jl'fzzi ~
_,,»——*/ \W//( ) ' nkm vice=Chairman
."quliv”’ akjuf’ aA>§ '
v}&%§?;&’;yf . \‘v_}/hﬁ”‘ 5.2.99 On the prayer of Mr M. Chanda;
T -‘VD<%ébkéﬁfL2:5“ learned counsel for the applicant, this
1 'g/”A/,,, e~ case is adjourned till 26.2.99. o

o X
“SZS ; | ' Vice-Chairman
A VX%W i

! 2-77_ |

- %? nkm ;

.2,55]
Y ot T
V4LAA%A/Vﬁ ‘
&Vv’ 26=3=99
% |
BT Ay
O |
74‘-/"*" o d .trd
Y Z=add 28.4.99
%‘- 6~ §-27
\»74«»— CJLQC-;? wpcpgj/7
bov A2y

| me@ o IR.3.9) ;

e

Y4

Jladn

G S pTT Gl
/5&/’{4 /é‘f.‘:rpe*'

[ - A
50 A 2ze. 30T \

/g//p
" ‘On the prayer of Mr.M.Chanda,,
learned counsel for the applicant case

| is adjourned to 9-4-99,

S

Vice-Chairman

On the prayer of Mr J.L.Sarkar,
legrned Railway counsel the case is

, adjourned to 7.5.99 for hearing.
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7.5.99 On the prayer of Mr. J.L.Sarkar, -
22— 5— 7? - learned Railway Standaing counsel thc‘a case is , *
%,o. Cose. G ‘/""”"LZ’ 6W adjourned till 28.5.99. “t
AT ”‘ﬁ” A . List it on 28.5.99 for hearing.
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_Shri Ardhendu ‘Sekhar Das o (PETITIONER(S)

. Mrom. Chandg o o | ADVOCATE FOR THE
o ST ' ' T "~ TPETITIONER(S)
~VERSUS

wm e e o ewe cre e e e TE oo Gmm cIR w08 eze e

_The Union of India and others RLSPONDENT(S)

— .Mr J.L. Sarkar,'Railway_Counsel: .. _ _ . _. _ADVOCATE FOR THE
- RESPONDENTS » -

THE HON'BLE MR JUSTICE'.D.N. BARUAH, VICE—-CHATRMAN :<Fiu.. e . ..:

THE HON'BLE MR G.L. SANGLYINE, ADMINISTRATIVEEMEMBER' >
} ) f D 7.&:’./7,'\‘;;;,’;“-33 ‘ "\
1 Whether .R“pO”iCrs of lc*dl paperi may be allowed to
see the Judgment ? .
2.4 To be reierred to the Reporter or not ?
3. Whether their LO“dshlpS w1sh to see the falr copy of the
judgment ? . -

4,  Whether the Judgment is to-be Ulrculated to th;‘d"f;‘.‘
Benches ? )

Judgment déliVéfed by Hon'ble Vice-Chairman
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.l6l of-1996

Date of decision: This. the 28th day of May 1999 .
The,Hon'ble»Mr Justice D.N. Baruah, Vice-Chairman

Shri Ardhendu Sekhar Das,
Ex-Chief Commercial Inspector, Grade-I, -

N.F. Railway, Guwahati. - _ <.....Applicant

By Advocate Mr M.Chanda‘

-

- versus -

1. The Union of India, through the
General Manager;,
N.F. Railway;,
Maligaon, Guwahati.
2. The D.R.M. (P), ' ‘
N.F. Railway, Lumding, : .o
. Nagaon,' Assam.
3. The Chief Personnel Officer,
N.F. Railway, Mallgaon,
Guwahati-. ceeene Respondents®

By .Advocate Mr J.L. Sarkar, Railway Counsel. ?

~

BARUAH.J. (V.C.) o ' - _

-

This applicatien has. been filed ehalleﬂging the
action of the respondents and claiming,certain pehsionary

benefits like gratuity; The appliéant attainedAthe.age of

superannuation on 28.2.1995. After " his retirement on

superannuation he was-hot given,fdll pensiohary benefits.
Hence the present application. ’
: :

2. . Heard Mr M. Chanda, learned#,eounsel"for”’the

;'appllcant and Mr. J.L. 'Sarkar, Iearned' Railway Standing

Counsel. Mr Sarkar\submlts that the Rallway Admlnlstratlon

shall make a fresh calculatlon as per rule ‘and make the
AN

i | » ' &' ‘ |
~ o~ L '
) v R o . .
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-paid to the applicant leaving 'a sum of Rs.10,251 whlch Pet

T 20 N ' | R N {V/"

payment due to the applicant.. He also 'submits that if
certaln amount is found to be recoverable that shall also
be.recovered. Mr Chanda ‘submits that only Rs.43; 000/ Was

is entitled under the rule.

3.. On hearing the counsel for the partles I feel it
will be expedlent if the matter is sent back to the Rallway
Admlantratlon to recalculate the amount due to':the

applicant' as per rule -and after reCaldulation the

authority shall make the payment if due at an early date.

ThlS must ‘be done -as early as possible at any rate w1th1n

. a perlod of two months from the date of receipt of, th1s

order.
4.  Mr Chanda further submits that the applicant is-

entitled toaintereSt for non—payment of the amount Which

vmas due to the applicant long ‘back. I leave‘it tojthe

'Railway'Administration to consider as to whether interest a

should be' paid to the applicant. While considering-this

"aspect’ of the matter the respondents shall take into'

consideration of the decision.of the Apex Court regarding

,

payment of interest decided in the case of'R Kapur ;VS—‘

Director of Inspection (Pr1nt1ng & Publlcatlon) Income Tax

.and Another, reported in 1994(6) SCC 589 and in- the case of

‘State of Kerala -vs- M. Padmanavan Nair reported in l9%5(l)

ScCC 429,‘Mr Chanda 'further submits that the,appiicanﬁ‘may

be ‘given a personal " hearing by the respondents before-

‘taking any - decision: He may also' file a f'fresh

P

representation giving details of his grievances» and;\the'

respondents shall also diépose of the representation_of;thea-

D

applicant, if filed within a period offtwo'months_fromvthe

date of receipt of the order,'byga'reasoned order. préﬁer,

t

~if the applicant is still'aggriemed by the'decieion'of‘the

)?%é___ . -'Y-Railway:.......J
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.Raiiway' Administration he may apéroach the appropriate

authority. . . L o o
5, With the above dlrectlon the application is dlsposed

f
.

of Con51der1ng the facts and c1rcumstances of the case,iar'
- y

hoWever,,make no order as to costs._

( D. N. BARUAH )
/' VICE-CHAIRMAN

L]
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Tribunals Act, 1985,

O.A. No. __m"ZZZZ:/gs
sri Ardhendu Sekhar Das

-Vversus-

Union of India & Ors.

IN THE CENTRAL ADMINISTRATIVE TRIBUI&%I.%

wn Application under Section 19 of thé“ﬁdm;nlstratlve

INDEX - C -
Sl. No. Annexure Particulars .Page No.
1 - Application - . 1=10
2 - ‘Verification 11
3. 2 Calculation sheet for )L %
. pension dt. 17.2.95 ‘
4 2 Calculation sheet for: 7:5'/‘
pPénsion dt. 2.6.95 , 5
5 3 Representation dt.6.3.95 ,“1L1.
‘s.\,
- N
S Filed by
Date ‘{ "? 9[ @(/L,,ét
./
Advocate
QJ{{]) J D\\Os
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3.

Particulars of the Applicant

Sri Ardhendu Sekhar Das,

Ex-Chief Commercial Inspector,Grade -I

N.F.'Railway;

Son of late Haran Chandra Das
P.O, Ulubari, Behind Hotel 'Shiva'
Mukti‘JuJaroo.Path,/

Guwahati-781007 | Wes.... Applicant

Particulars'of the Respondents.

‘Union of India

through-Genefal‘Manager,
N.B. Railway,
Maiigaon,

Guwahati~781011

‘D.R.M. (P),

N.F. Railway

P.0O. Lumding,
Dist:ict-Nagaoh,

Assam

Chief Personnel Officer,

N, FoRailwaY,

Maligaon,

Guwahati ' eees.ee Respondents

Contd...p/2
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3. Particulars for which tﬁméfapplication is made.

This application is made for non-payment of
DCRG, Honorarium, Packing‘Allowance on superannuation

from service and also for refixation of pensionary

benefits,

4. Limitation

- The .applicant begs to state that this application

iskfiled within the_prescribed'limitation'period under

‘Section 21 of the AdmihistrativefTribunals,Act; 1985,

5 - Jurisdiction of the Tribunal

'The.applicant declares that the subject matter

of the application is within the jurisdiction of this

N

Hon'ble Tribunal.,

6. Facts of the case

6.1 That the applicant is a citizen of India as such
he is ‘engitled to all the rights and privileges guaranteed
by the Constmtution of India. The applicant retired from
Railway service as Chief Commercial Inspector, Grade I

on 28.2,1995 on superannuation.

6.2 That the applicant initially app01nted as Junior

Clerk in the month of March 1957, the applicant thereafter

continued in service and served the N.F., Railway in
different capacmtles and finally he was promoted to the

post of Chief Commercial Inspector, Grade I in the pay

‘Contd...,P/4

A e Kkhat o
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" scale of Rs, 2375-3500 with effect from 17.7.1994.There—

after the applicant retires on supe@annuation from
Railway service in fhe Grade of Chief Commercial
Inspector on'superannuation oh 28.2,95, The applicant
had submitted all required peneion papers immediately .
before his retirement as per instructlons of the Rallway
authorlties i.e. D.R.M (P), Lumding. However the Railway
authorltles cleared up all the retlrement benefits except
D.C.R.G. However the applicant approached on different
occasions to: the concerned authorltles of the Rallway
bPersonally for payment of D.C.R. G. but the authorities

of the Railway did not take any initiative for timely
peyment of D.C;R.G. as a result, the applicant is facing
acute financial hardship due to non-receipt of D.C.R.G.
on sﬁperannuation..The,applicant also personally visited the
office of the D.R.M.(P), Lumding on a number of occasions
and requested for early payment of-D.C.R.G. which is

~

amounting to Rs, 53,000/-,

In this connection it may be stated that
the applicant has got no other alternative source of income
and he has got two sons who are prosecuting their final
year MBBS Course under Silchar Medical College and in
this cOnnection it may also be stated that the only
daughter of the applicant also prosecutlng her AIME course
at Guwahati in the Institute of Engineers. Therefore the
appllcant facing a lot of troubles to maintain the =ExpEndxix

kuxngxaf edqcational'expenditures for his children immedia~

' tely after his retirement from railway service. But the

railway'authorities although assured him verbally on number

ﬁwaw dn Sehhon B
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of occasions but have not taken any action as regard
bayment of DCRG on superannuation to the applicant and
as a result the applicant had to borrow loan from his

relatives and frienls to maintain the educational

expenditure and other expenditures.

6.3 | That the applicant further begs to state
that on 17.2.95 the D.R.M. (P) had shown a calculation to -
the applicant as regard the pensionary benefits where
the personal pay of the applicant was not taken into
considefation while fixing the pensionary benefit and
therefore‘the applicant submitteé 4 representation addresse
to D.R.M. (P), Lumding requesting higmto compute the
personal pay into\pension calculation and also requested
to issue a reVised pension calculation. However the revised
‘calculatlon sheet of pensionary beneflt was 1ssued on
2.6.95 in favour of the present appllcant. But surprisingly -
although the pension is granted to the applicant but the
DCRG amount was not revised and released till date in
favourvof the applicant although the applicant repeatedly
approached the conce;ned railway authorities and also
Visited the office of the D.R.M. (P), Lumding but to no
result, | '

A copy of the Ist-calculation.sheet dated

17.2. 95 and the subsequent calculation sheet dated 2.6;95

are annexed as Annexure 1 and 2 respectively,

6.4 That your applicant begs to state that the
amoung due to the applicant to the applicant as honorarium
has not yet been paid to the applicant even after one year

of retirement on superannuation. The honorarium amounting

Ao cbhsnobin Zetehrs Do
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to Rss 1400 is due to the applicant. The applicant also
entitled to Packing Allowance on his retirement on

superannuation as due and admissible but the same has not

been paid to the applicant. Therefore it appears that the

policy adopted by the respondents as regard payment of

DCRG, as well as Packing Allowance énd Honorarium which

is due and admissible to the applicant is discriminatory
and violative of Article 14 of the Constitution of India
and there is not valid. ground for withholding the DGRG
Packipg Allowance and Honorarium to.the applicant. Therefore
respondents are liable to payvinterest at the rate of

18% per annum to the applicant on the due amount.

6.5 That the applicant repeatedly approached to

the authorities for payment of DCRG amount but the

respondents did not take any action as regard payment of

the same as a result the applicant incurred financial loss

which he could have earned if the same Wduld have paid

in time therefore the responﬁenta are liable to pay interest
as well as costs of the case as the applicant under such
compelling c1rcumstances stated above has approached this

Hon'ble Tribunal for immediate redressal of his grievances.

6.6 That the applicant bégs to state that he also
incurring loss of B. 1/~ due to wrong calculation and
fixation of pmensionary benefit by the railway authorities.
In this connection it may.be stated that the personal pay
of Rs. 30/~ which was not initially taken into account for
the purpdse of pension calculatiop but subsequently on his

representation the personal pay is taken into account in

Contd...P/7
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the revised calculation of pensidn evee then thereg is
a‘loss of Rse 1/- in the fixation of pension calculation,

The 50% of %..30/- of personal pay i.e. Rs. 15/- wsm ought

to have beenitakeh into accournt for the purpose of

vpension calculation but the autﬁorities have taken wrongly
Rs, 14/=- in stead of Rs. 15% in the’pension calculation.
Therefore reépondents be directed to recalculate the
pen51onary beneflt of the applicant by taking 1nto account

‘ the personal pay of m 15/~ instead of Rs. 14 and also be

‘directed to pay the ‘differences accordingly.

6.7 - That yeur applicent submitted a representation
~dated 6.3, 95 whlch was addressed to D.R.M, (P), Lumdlng,

N.F, Réilway wherein the appllcant requested for immediate
payment of DCRG amount alongwith 18% interest and also
claimed for recalculation of: pen51onary benefit and also’
requested for correct fixation of -DCRG after fixation of his
penelonary benefit but the respondents did not take any
ection on tﬁe represeﬁtation dated 6.3.95 submitied by the
applicant. The applicant is badly in need of money and
findiﬁg no.ether alternative under the compelling cirdumstance
stated above ARRroEEhEAXENEX approaching this Tribunal without
further waiting any more. Therefore the ﬁon'ble‘Tribunal

be pleased te interfere so that the payment of DCéG and

other benefits stated above may be expedited.

6.8 That this application is made bonafide and for

the ends of justice.
Copylof the representation dated 6.3.95 is annexed

as Annexure=3.

Contd...P/8



7. Reliefs sought for :

Under the facts and circumstances stated above the

applicént prays for the following reliefs :

1. That the respondents be directed to pay the .
total amount of DCRG due and admissible to the
applicant after making correct fixation of
pensionary benefit'taking‘into account the
personal pay of the applicant for pension
fixation alongwith 18% interest on the total
amount of DCRG due and admissibble to the

applicant,

.

2. That the respondents be directed to pay
Honorarium and Packing Allowange due and
admissible to the applicant with immediate

effect,

3. To pass any other order and orders as deemed
fit and proper under the fécts and circumstances

stated above,

4, Costs of the case,

The above reliefs are prayed on the following amongst
othér’-
-GROUNDS -

1. For that there is no valid ground for withholding
the total amount of DCRGvdue and admissible to

the applicant on his retirement on superannuation.

Contd....P/9



2.4

4,

e.

5.

For that the applicant'retires from railway

service on 28.2.95 on superannuation.

For that the payment of DCRG is withheld for
more tharn a period of one year without any

valid ground.

For that the applicant is entitled to Honorarhum
which is due to the applicant during his service
not yet paid even after of his retirement on

syperannuation.

For that the Packing Allowance due to the

applicant as per Central Government rules on

his retirement on superannuation.

For that non-payment of DCRG and other retire-
ment benefits is discriminatory and the same
is violative of Article 14 of the Constitution

of India.

For that the applicant faced financial hardship

 due to non-receipt of DCRG amount in time.

For that the applicant incurred financial loss
as well as interest on the principal amount of

DCRG.

8. Interim relief praved for :

Buring.the pendency of the case the applicant

prayes for the following interim relief

1.

That the respondents be directed to pay the
entireﬁamount of DCRG with immediate effect

without further delay.
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The above reliefs are prayed on the ground explained

in paragraph 7 of this Original Application.

9. The applicant declares that there is no remedy
under any rule and the Hon'ble Tribunal is the only

remedy.

10. That the applicants further declares that they
have not filed any other application on this subject

matter before any other Tribunal/Court.

11. Details of I.P.0.

Postal Order No. C»)rj‘ GE£07T - 3/ 65“7“36
Date of Issue ﬁé - 9% /g; -9

Issued from - 8.P.0., Guwahati

Payable at . - G.P.0., Guwahati

12. Detaids of Index

Index containing the details of documents are

enclosed,

13. List of enclosures

As per Index.

A lhundu Lalhon Qo
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e T i e M e ame e

I, Sri Ardhendu Sekhar Das, son of late Haran
'Chandra Das, P.O. Ulubari, Behind Hotel Shiva, Mukti
.Jujarh Path, aged about60 years do hereby solemnly
i ‘ ‘ Pore 1473
affirm and declare that the statements made in'1 this

application are true to my knowledge and belief.,

I have not suppressed any material facts.

And I sign this verification on this smy the %7 .
Mareh
day of Mgt 1996,

I dhmchon etk

. 773 97
Place : Guwahati . ' SIGN‘ATURE 7



. Dist. Kamrup Rly . N.F. .

-« (2 -

Annexure=1

- REGD WITH A/D
, (Payment through P.S.B)

N.F.RATILWAY
No. LMG/PEN/Tfc/3447 Office of the Divisional Account
Officer, N.F.Rly/Lumding
To v P.O. Lumding, Dist.Nagaon (Assam)
“ PIN 782447, .

The Manager (Link Branch)
UCO Bank/Guwahati :
(Through FA & CAO0) N.F.Rly.M1G,

P.0. Guwaha ti

b
- Sir,

! I am forwarding herewith Pension Payment Crder
No. 'LMG/PEN/Tfc/9447 dated 20.2.95 (both Disburser's
Pensioner's portion) in &avour of Sri Ardhendu Sekhar
Das Ex CMI/Gr. I/GHY along with tocopies of photographs,
specimen signature of the pensioner (Form-10) identification
marks (Form-11) Mode of payment (Form 12) and Advance
sanction memorandum of Family Pension for credit of

- pension Bs. 1308/~ Note over leaf Rs 1492 Total Rse 2800/~

(Rupees two thousand eight hundred only w.e.f. 1.3.95
and thereafter RBs. x- (relief (%) R, . x

Total &s, X ) only per month in his/her S.B.
Current Account No., through your Paying Branch at
UCO_Bank/Maligaon (Account No. 452/1 ) Bs. x has been
commuted and Rs. x shall also be credited to his S/B
account as C/Value x may be deducted from his/her basic
pension Rs. X . -

DA/AS above-Details are embodied in the P.P.0O., itself,
Kindly acknowledge receipt '

Yours faithfully

Divisional Accounts Officemn

Designated F A & CAO/MLG, N.F. Rly.

Copy for information to :

14 DRM (P) /Lumding/Tinsukia
2,  FA & CAO/N.F.Rly./MLG
3. Sri/Srimati Ardhendu Sekhar Das, Rly.Qrs. No.58a/,

: Nambari Rly. Colony.

He/She is requested to appear before Paying Branch

© of the Bank on receipt of Advice from the Branch Manager,
| . .

4. Branch Manager U.B.  Uco Bank/Maligaon for informa-—
tion.

He is requested to advice Pensioner in terms of Para
8.2 (i) of the scheme and credit pension in his/her
S.B./Current Account. .

Divisional Accounts Officer,
N.F.Rly./Lumding,
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Revised : Annexure=2

(Payment through P.S;B)

REGD, 'TH A/D

N.F.RAILWAY
No. LMG/PEN/Tfe/3447 . . Office of the Divisional
Accounts Officer, N.F.Rly./
To : Lumding, P.0O.Lumding, ’

Dist.
The Manager (Link Branch) ist. Nagaon (Assam)

United Commercial Bank/Guwahati Pin-782447
(Through FA & CAO)

P.Oo N.‘FQR].Y MI_.G. >, Rly N.F.
Dist.

Sir,

- I am forwarding herewith Pension Payment Order No.
LMG/PEN/Tfc/3447 dtd. 25.5,95 (both Disburser‘'s and
Pensioner's portion) in $avour of Sri/Srimati Ardhendu
Sekhar Das Ex CMI/Gr. I/GHY alongwith two copies of
Photographs Specimen signature of the pensioner (Form=10
identification marks (Form-11) Mode of payment (Form-12)

-and Advapnce sanction memorandum of Family Pension for
credit of Pension fs. 1322/« and Relief (%) Fks. 1653/~ Total
Rse 2975/= (Rupees two thousand nine hundred seventy five
wee.f, 1.3.95 to and thereafter BRs, (+) Relief (%)

RS, total &s, only per month in his/her S.B.g
Current accourt No through your Paying Branch at Uco Bank/
Maligaon (Account No. 452/1) R, 4.00 has been. commuted and
R 502/~ shall also be credited to . his S/B account as

C/Value 440/~ may be deducted from his/her basic pension
Rs. 1322/~ ,

DA/As above - Betails are embodied in the P.P.O, itself,
Kindly acknowledge receipt,

Yours faithfully

Counter signed : _ -Divisional Accounts Office
Designated FA & CAO/MLG N.F. Rly, NeFeRly./Lumding.

Copy for information to :=

1. °  DRM(P) Lumding/Tinsukisa

2. FA & CAO/N.F.R1ly/MLG

3. - Sri/Srimati Ardhendu Sekhar Das, Rly. Qms. No. 58/a
Nambari Rly. “olony, P.0. Guwahati-11 Dist Kamrup,
Assan, .

He/She is requested to appear before Paying Branch of
the Bank on receipt of Advice from the Branch Manager,

4, Branch Manager UCO Bank/Maligaon for information.
He is requested to advice Pensioner in terms of Para

.2 (1) of the scheme and credit pension in his/her
A @A S.B./Current Account,

\ /1

L

Sd/~ Illegible
- : Divisional Accounts Officer
' _ N.F.Rly,/Lumding

\
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' / é] - : Annexurejé '

To

DRM(P) LMG (F.S. Sectiégp
N.F.Rly. Lumding. '

Dear Sir, Ref : Pension Payment Order No. TFc/3447 dated
20.2.95

Revised Payment Order No. TFc/3447 dated
25.5.95.

I am to inform you thét my retirement/Death Gratuity
admissible Rs. 52965.00 have not yet been paid to me although
I have retired from service on 28.,2.95. My two sons are
studying MBBS and my daughter studying AMIE (Degree
Engineering in Electronics) and I am facing financial
hardship staying in rentai house for education of my
children.

I am requesting you for early payment of the entire
amount immedlately failing which I shall be compelled to
take legal steps, claiming 18% (Elohteen) interest on the
entire amount payble to me from the date of retirement.

My Pension was fixed on 20.2.95 without taking into
consideration of my Personal Pay Bs. 30/~ which was drawing
~ since 1980 vide CPO/MLG No. FIXN/369/E/132/3/1(c) dated
26.3.87 and CPO/MLG Office Order No. 540E/1201 (T) A&t.
Maligaon 5/87 & Office Order No. 540E/1233 (T) dt. 2. 1.81
(Revised from &s. 15/= to Rs. 30/~ on 1.1.86)

Revised pension was fixed Rs, 1308 + Rs. 15/~ PP =
RS, 1322/- which-is not correct, it should be R, 1308/~ +
Rs« 15 = Rs, 1323 and the DCRG payable amount will more at the
basis of Rs. 5/- (not Rs, 4/=) and subsequent commutation of
Rse 1/- less(Rs. 5/--4/~ = B, 1/-) paid since 28.2.95.

Yours faithfully,

Sd/- Ardhendu Sekhar Das
C/o Mr. Pilip Kr. Dutta
Roopnagar Mukti Jujaroo Path
Behind Hotel SHIVA, Ulubari
Guwahati-781007,

DI
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ANNEXURE — R/1

Shri 4 8.Das, Ex, GII/I/GIY¥ Rtd, on £8/2/95

Total DCRG calculated
Be 53,460,00

Net Bs, 43, 208, 50

Iiecovery done

a) F/Blect- BIll R 5%, 5
b) Arr, Elect, Bill ks 3000,

c¢) Store debit B 411, 3P
d) Over payment of g 2,
(L/s)
e) Nomal rent Re 276,00
(L3095 to
30,6,95 )
- £)Denage rent Bs 376 5,64
(L7.95 to
30/10/95 )
Rs 10, 281, 50
o PEEgmar
, % T W wwe (sIfRW

"" &ow

‘'or Divl. Rly. Manager (P
NF. Rlv. Lumdinn
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IN THE CENTR2L ADMINISTRATIVE TRIBUN2ZL, GUWAHATI BENCH, < &
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In the mgtter of ~
0. 2o 338496, Iéf/gg I
shri 2,8. Das,
| Vse
Unionof Inéia & Ors.
AN D
In_ the matter of «

Rejoinder submitted by the appiicaat,

The appiicant ghove named, most humbiy snd

respectfully beégs to state as under :-

le That with regard to the statements made in

paragraphs 4 @1d 5 of the written statement, the gpplicant

admit oniy to the extent of receipt of a chegqe of

Rs. 43,208/~ ah@ categoricaily deny the other statements

by the appliémt #1d farther bags to state that the sald

payment of Rs, 43,208/~ is aiso received after a igpse
of i year 20 days after the retirement of the gppiicant
on supersanuation, The gppiicart deny the oorrectness of
the eiectricity biil of Rs. 3000/- sd the same is
required Verification before paymeat of the sald
e.lectriéity Riil.

r

———



223

The gpplicant further stoutly deny the correctness
of the bill of Rs. 411,36 ad Rs. 272,00 (am= over pa¥ment)
shown in oolum C & D of the anexare R/I sad the appilcant
further categorically deny the oorrectness of the damage rent
b:l.li ©of Rss 5,765,64 shown in omium (£f) of the anexure R/i
in this oonnection it is ought to mention that the appiicant
has obtalned permission for retention of Rallway quarter
vide ADRM's order issued under letter No., ~i/. E/é’u‘f’j /8o /1%
dated 9.8.95 for the period £rom 1¢3.95 to 31.10.95 i.e,
for a period of 8 months on nommal rent basis, therefore
question of damage rent does not aﬁse at ail, hence the
damage rent biil is inoorrect, Moreover, DCRG, caghnot be
withheld namely becaiseof sileged recovery, for electricity
biil and rent, The respon\c}sq\ts in the instant case, delayed,
the pgyment of DCRG, for more than i year,Thereby Raliway
have caﬁsed irreparsblie financial loss to the gppiicant ,
Therefore, respondents asre daty bound to pay interest on the
total amount of DCRG, a1d aiso iiable to refund, the balance
Rs. 10,000/~ with 18% interest. The Raliway zuthority
did not inform the gppilcant, regarding the biils shown in
the amnexure - R/i, otherwise, The same would have been
paid by the gpplicant after verification of the since as alli
the bills are not prqaéred oorrectly.

2XBAPXXALXR
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Regaréing brief case, in temms of Rallway letter
No, 2/262/4 Gated 8.11.91 & 10.11.95, it is directed that
in casse of non return of the brief case, | after expiry of 4
- rears 1/10th o'f the origihal price magy be recovered,
which stabd to Rs. 41.61 therefore the bili recovery .f.n
oo'nnec;*tion, with brief case, is violative of Railway Rales,
The gpplicant have @iy submitted the ADRM's permission
of retention of Rali®way quarter to A, P.,0. Quwahati for
nécessary action bat it sppears now the same has not been

éone by Railways.

A oopy Of ietter dated il.i0.95 letter dated 13.32,95
and veri fication report dated 30.10.95 and letter dated
9.8.,95, opy of ssrction of personsi éay vide memorsndam
No., S40E/3220 I(T) Qated 5.87,and iletter dated 10,3,94
representation Hor payment of Honorarium dated 10.3.94,

22, 2,95, zre enciosed as mnexures, 4, 5., 6, 7, 8, 9, 10

and 1) respectively.

2, That your spplicant categorieslly denles the
statement made in paragraphs 5, 6 a1d 7 of the written
statements and further begs to state the pension has been
righiy calocalated inciuding the personal pay, and the
respondents are put to strectest proof to the vontrary.

The ciaim of packing allowance was submitted on 13.32.95

and ﬂ'leoooo-oc



and the same is now released , oniy on 28,9.96, vide a
cheqae of Rse 2025/~ bearing cheque No, E 765528 dated
209,96, through registered letter dated 26.9.96.

As regard Honorarium the claim was preferred jointiy by
the TI/Ggahati and the gpplicant vide letter No, DRM/LMG's
letter No. T/MISC/LM dated 23.9.92 and 9.1.93 and the Joint
bili was prepared, by the APO. Gauhati's Bilil No. §/125
dated 27.7.93, & EB/505/EN/395 dated 27.7.93 forwarded to
DRY/ acoounts/Lumding to appeove payment scoordingly, the
job ¥ for which the Honorarium is claimed have keen in the
month of September, 93 and the bill was prepared in the month of
Juiy 93, but the sare is tiil date not yet pald to the .
applicant even after his retirement on supersnnuation,

The appiicant represented to the concemed authorities from
time to time but the same is denied grbitrarily. All the
representations are anexed herewith for perusgl of the
Hon'ble Tribunale. / ‘ S
. wd
In the cdroamsténces the spplication deserves to be

silowed with cost.

VERIFICATION,

I, shri archend shekhar Das, son of late Haran Chandra Das,
resident of Ulubarl, Gawghati, gged sbout 61 yesrs, & hereby
deciare and verify the statements made in paragrsph i to 2
are derived from the records, and the rest is my humbie
submission beéfore the Hon'bie Tribunale.

Coian hectt  Pdhandm Sokhar Ao

Signature,

Place

Date - &5/W37
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mnexize = 4,

NQ RTHEAST FRONTIER RAILWAY.
Office of the

General Mmager/No E. Rallway,
Naiigaon, Gawahatia=l,

subs Rgocarement of brief cases/ieather bags.

Refs- This officer Memorandum of even numbe
dated 8,11.91, '

|

Puxther to this office Memorsiaum quoted sbove,
in view of the escaiation in cost for the past ¢ years .
it has now been decided to revise the oost of the entitiement
of oificers/Iaspecinrs/Supetvisory staff for the nrocurement

of bref cases/iesther bags as under 3=

2, Eligibiiity. Existing oost Enhaiced cost

(a Inspectoxs/Super
visozy staff
in scaie (2000~

3200/ ( 2375-3500) » Rs. 250/- Rse 500/=.
(b) Asstt; Ofﬁicers; Rs, 350/= Rs, 600/=.
(0 sSr. Scale. Re. 450/- RSe 750/=e
(@ Jr.Seiection Grade. Rse 500/~ R5.1000/=.
(e sSAaG. Re. 700/~ Rse1 200/ =
{9 Officers in scaie

(7300=600) « R8.1000/= REe1500/ =«
(q) aGY/GM. Re. 1500/ = To be decided

on case by case
basis.

3..".'
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30 66

ST

amx, 4,

Vihe wa;pplyf z‘slmﬁiﬂ'b@n.éb‘tameﬁ through Sto?es
- Depertment with the perso*aa,u ag;vsmval of

omnaemed @Imn/mm in’ the .case, @i o ficers

&d cﬁ.:pezviecxy per%ﬁﬁel worki.ng under them,

Bxaﬂd of the briei eaaqbq.g wilan, aiso be

: ;:zecic?.ed by \t.he Andenting afﬂ-@e«rsa "

Pmmrmmt ca‘a cai.y be maae after e:ggiry of
it:s; 3.5.::8 t:i.me L.e. 4 (mar) Years, w&ien the
s.m.ﬁ;i‘c

eid bemmeu un-sezviceab&e séd or use,

@mdmed clé me shaum he ﬁepﬁsitet: with the

tore nm@rtmen*‘ uﬁﬁer .Vv.f»te.

fm’:"@“;ﬁ’-’:ﬁ- | be -t:eaté@ as 1 Officé articie/

equipment and ehoule be maintained in the.

Degd S'b:»d( Registwr of the a.{.‘{ice mm:emed.

.........

Ia casé of transter of 0f iicers/&tais:‘. he/she
st aepcat the br:ie;. case/bag to the issuing
o”icse uniess trms{er ie within the, same

y as,aée;:;_e -&h:av_mg. the fsme Bead smm Re@i;stér) .

_Fmper entzy mast ke, made in the Desd Stock -+ -

\.R@gia%ﬁer a1@ haading. over note. . ..

I get replecmmt of tie brief ca«e/beg o

By & new one a,.tex expizy of ite nomal 1iife,
" the oid one is ta e remmed. In case of

. ﬂOﬂMfelﬁlm» o .oo.

""""""
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W, 4,

il moneretars of brief czses/bage after its. ..
“nommel iife, 1/30th of the original oost of
the b{i@x. case/bag mla be zzemvereq/ae@oaited

_a‘mm t'hc Officers/Ststf to sw:iaay & hew one,,

3,7, ondy those mspecwrS/&lpeWiSMY statt who

. ‘ere recz;z.;.reﬁ to carzy ﬁ:mﬁ.dmtial docaments i
"’"‘a‘ﬂ(‘a ate o go out on . 133*-31-' m@lmﬂy wAil '
;g‘li@ibl‘ e for bries c@,ses/leather Lags. &s

| far s possible this w ke mma 6 the

;msnecmxs/suyem SOLY. stafi‘ who are working . .

o in scdle & Re, 20@0*3430;_ & - Rea 23753500/=»

3i. 8. "i’he .d.ct oi sach staff wil.i be recommended
" by the @H@:{}*/DRM wncemed @é" wiil be aﬁpmved
by Ex@‘f& i ST P L ,,

- Thie v.isszms with the ooncurrence of Fa & CRO/¥&B
@ ssétion of G I
o By- G@erel Maﬂager 1(‘3) . o
Copy Wy OS/PER ﬁsr &n fomatz-m &@d aecesac.xy sction,

py o z«-
PH@DS. & Ii@ﬁs. - MG,
| DRMs - KIR, 2PDJ, LMG & TSK,
- SAG/JaG officers on independeat chargex.
s I*Chaimxaﬁ‘l/m/Gawﬁiati,
| secretary to GLM. (Con) /ﬁls}.igaoﬂ,,

. : , R.K. siﬂghu ) ' e ,f-'
. }Z S L (RK.Singh) 1i/x/98,
é o . Dye 66“9*61 Maneger (G).

......



T S " S ’ . . . :
The nmacp)/m.mmyp L ' N 7
HMaligeon, R THN T .

{ihrough APO/QIVR, | e

1

‘@e&x;sir. T

ot Subge ¥ acation report m': m,y. mm. 58/% s
st hambem R?y, C@.m:sy, P o

' K have vacateé the abave R%L ﬁrts. on: 36.10‘95.

1 ,,;n a}.n@ ahta:&nimg !:he E’iecta:ic b,;.:‘».z. i'mm t:he

EF/M@ enclosing nerewith. :
My gagd set‘tmﬂﬂeﬂt my e gmcesseﬁ st your earifest, *

g L
- e Y . e L

nclosed s

2 ps.icat@ ﬁspy of E/BLAL aslong with :
' a.cmarding Jetters g

“z 3, ;ﬂtigimal Mﬁ.ce order m ECM/W.

4. Retention of Wrts. orders! f’x:py. o X o

- 5) Gz:.igmaa. Reizum back of Enty ("azﬁ P ss.
,< 6)- NOKigihal. Store’ mear@nce Lrmom IW/LMG/SmmM
! 7 originel Retam ciesrance identity cards

*mxfﬁ Ealthfakiy, :

sﬁ/- T_f.:i.eg&ble | ._ ,
3.3.3.2.95. L
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maggre = 6,

To U
The DOM/Guwshaeti,
Ny Fo Rpd WiV

Degr Sir,

subs~ Wacation report of Rily. Wxts. No. 58/a, Nambari
Railwgy Colony,. .
Refi=- 1) Your Office order No, CI/@HY/Allot/Comul/92/%m
(C/I1T) dtd., 16.02,1995.

7) aDRM, GHY's Retention Permission of Qrts. for
eight Moaths' Ni. E/GHY/(1/13 Dtd.9.8.95.

3) DRM(P) /LMG's Fingl Settlement Case No., LMG/
PEN/TEC o) /3447 dt. 2. 295,

we the undersigned hanéing over and taking over the
above Wrts. in compiiance with the above orders on 30410495,

Yours falthiuily.

1) aréhenda Sekhar Das,
30/10/95.

2  Iilegibles g 0,95,

i. &rdnendu sekhar Das.

 Ex~CCMI/GHY,
2. indrajit Pas.
30 GC,/EGCt‘

Copy for informaticn %0 s

1 ( DRM(F} /LNG, for final settiement,

pi] ADWGHY - Sﬂ/-— Ill@gibleo 30/100
3) 20/GNY,..
4) IOW/MLG (Gosala) = 54/~ Illegib le,
30.30.95,

5) EF/MLG (Gogpgia) -
6) EE/PNO o0  eeo

- sé/- Iilegible,
60 4095.
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v

mm/@u hgs acomrded his ie: sarction to ‘the retention

- 0f:. Raﬁ way q.taxter No, '’ SB/A type-II at Rambari Rallway

'Celer*yx %aﬂny N&ig&m W @'z:i Arcmaxch Séchax Das,

_gupergmuatien a8 imder -

‘ 'Ex-ccm Ex. Cm/@ﬁ a»:vreaﬁv retixea on 28, 2.95 on

0o s
. . L

R .

—fkesig: -

QR.NC.~ ‘
L@caum. .

’I«’Iomal rent. ‘

)

sekhar Das,

ar,

,setﬁg‘ "“;

comi/emt,

.1{3{95 to
3L/30/95,
8 mﬂéhs:

58/& TY?JG«
oEx

_ at Nambari.
Corlonye -

, 3‘\.:?&)16' @’mﬁ

" Dta 9484954 4

' 'C@py ﬁomazﬁeﬁ wr mmmmmm a,-ﬂfﬁ ﬁecessary actian 0 $w
| i) BW(P) /I»MG,(E) wm:g/w,(s) mwws,m Stm’.' wncerneds
5) ccm/@m (6} w & mm/m:z (7) 'sC'& sta associ ation/GHY,

<. St/= Iiiegible,
Asetty

- Personael CLfficer,
N@:%ﬁ Raiiways Caihati.

P




mteﬁm of ‘Board's ‘Letter No, PC-IV/86 Increment/}
dated 9+ 3,87 c.irmlated under CPO/MLE' s clrwiar Nog FIie
369/3/13?{3/1 {C) ' dated 36.3.8‘7. Special Increment in the
form of pPersonal Pay not to be zbsorbed in future Increment
fr undexgoing Steriliasation/Tubectomy 0peration which was
gramte& oreviously to the following staff of COO's k-
: £8ice/MLG vide mempraadim shown sgainst eath is hereby
raiheﬁ me.m L.i.&b at the Rate mentioned agalnst each s

. : - 4 e
R L T v o Ty T =
Noe o - granteds, & dates Ing, ks, -
| ¥ N ‘:“,:'f.;- ', o 4 e e S . rmin.‘:s.. e

T frome

BAOT/A65T(T

N ,sm, .z:..m Dasy. E.(“..-_ L3 | 30/e
_ _ ' : .mﬁ.*ﬂieca“‘ . Aele

-

2 Y.

k-ﬂ é‘t&k

: Jro Clbxk\é

' ﬁto 60 2‘840

s v :.s.s; Bas, HaCe Se05/3 2331 _3o/m -

' : S Ca Qwo 2")&‘33&. 103-‘86;

g mmmm,ﬁ. o L S40E/LAUT)

L . . ét‘w 130 2@&4¢

5, T.Shez.kh,ﬁreﬁmw S40E/0ONT) _30 e
- - Btsd 2.54864 lh40360
6e " E.P.c:hakx@borzy. o f . *54@%:,1204”('13) AQ/-
o CL/HQe o 4,,5353;&5  BteDe7485%.
7. * P.T.&akhergee,.} B 5408/'%042(@ 30/~

; ’ » CI/I"&QO o _ ‘ 3.&3@8@6 ﬂbﬂ&%-&/i%a b.’u 686. '

£/« 1‘5%13@4 e » :
o f@r CHIEF COMMERCIZL SUPDT, {P). .-

.mg. 54{:2/:123 AT Madd igeos dateﬂ | -»::.87. |

CopY mmar&eéi for mmmatian and n?cec:rmzy action to =

;;n PA & CAD/MLGs |
apeill {in m;;licate) et -
v 3) &R 08/CL/MLC,
4) Steft "amce:med thmugh G5/Ci.

88/« Idioyibie.
for CHIEF COMML, SUPDT,



FACERE

L ;1 a&xbs Paymgat 0f Honorarium bm. o

To
The 4&&?’&)/@*1&,P

'}“;'@‘ & Cirm.s.ar Noe n/Misg/z_M /Pt-itl
._’- . ’ ‘ &t. 2709.94 & 9’-1093.

"“) BAAL N 0 S/3%5 Gty 21.7.93
ﬁss/a.zg/ﬁﬁ/as ats 9:7‘.7.93.

......

}3@, ii mr paymeﬁt of hun@xarifam m tn@ ahove mxmlar. e
. Zn this ol roumst@ices I ainf fiznishing hetewith the

honsrarium biii ia separate 0 that the gwunt biiled for
. Ps. 3603.00 may please be JdeVWigd eﬁ amngst us sl reimburce
,_ acwrdingly.

- »

- e s,ecez ssary m,m'w res L e:s.mw mmes m’i.y
eertmﬁea by Z.TJW gmezﬂ; am enclosed.

-
,, s s D e Y‘Qurﬁ f&m{:&} L‘y' PR
N SR B LSO Arm.zmm a@kif;ar Bas. L
MR SR , ) ‘ 39.3.&3& - .
S { e 50 Dagd) ; -
’ . QML /Gy :
E’ﬁ{.‘}.gsed -8 {Copiedh. . . .
5 : 3 4 K ’ - PN @ @&
4 ’
&
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o] ' :
the 2, P,0,/CHY, N,F, Rly, Guwghati,

B "{ﬂ};mugh Proper Caghnel).

sir
- Sabs =~ Pending Pgyment of Honorarium Bilil of 1993,

" pefse (1) DRM/LMG's letter No, T/Misc./LM
S 0t 23.8e92 & 901493,

(2 Bii) No. 5/aA25 at. 27.7.93
EB/505/EN/395 Qt. 21.7.93.

Please refer to my ietter dt. i0.3.93 wherein
I have claimed that e Honofarium for payment of (cash)
salary & Homs to the stalf undez the jurisdiction L.e,
from CPK t0 20T & CPK to MEO « SHTT Brench Section during
Dargapux puza of 1992 have not yet besa pald & & reply to
which igs awaited, - :

It have also informed in the ghove lotter that DAO/LMG.
have returmed the above Bili &4 paaarked thet the joint
Biii shoulid be separated &8 individusl Bill should be
nrepared a Bill {or Rs. 2603.00 was prepared,

hovever, without kacwing the fate of the nonepgyment
of Honorarium, I am enclosing the original Jsint commercial
§ opersting letter Mo, T/A8C/LM dte 23.9.22 to the M's &
71z of the LMG/Division where directed them to go for
paEymEit jointly fov payment beiole Durgs Pujs of september/92
to the gteff of their, Ssiaw & Epaus. _ _

It 45 slso infommed thet will you piease as certsin
£rom your offer fxom my sslary biid that I have drawn T.A.
BLil for the mnth of Semtember/9Z.

Drawsi of cash certificate fyon the cashier of GY &

MILE giso endlosed in oy letter A, 10, 3.93.

T gn going to be retired fiom service on 264295 ard
recaestinG you to please arrasige psymeate of the Honorarium
of Sept/92 to me by separate Bill,

PO /Ghy, AONg Ynues falthimlly,
| mé s 1o kekyg g ¥ pending sd/- Iliegiblie 22,2,95%
case znd the staffooncemed (rréhenc: Sekhar Das),
fxex will be retiring at : KR S
the ead of Feb,'95, CCRi/GiY,

Pi. arraige to clesr the
bili at the eatiiest.
s/« Iiiegible.
- 23/ 2
Sea}- [ N 2 LR E B

D, 22, 2.95, E’lg Onell - i SOﬂe_)

M/\, <

f
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. In the matter of
- 0A 161/96

Shri A.S,Das

=Vg= -
UOI & Others
\ -And-"

/gzy}éxfa/44@vvz1”22;jzébL_é'

In the matter of B

’D§‘  Ngitgtzf:£E$3msa$ to

the rejoinder submiﬁted by
the applicants |

\

The fesponients, most humbly and respectfullyxgubmit e

1)

In reference to the para 1 of rejoinder that the '
applicant retired from gervice yeff 1:3:95 +Thereafter he
vacated the Rly.Qrsy on 30/10/95. On 13/12/95 the
applicant informed the respordent No.2 that he vacated

. the Quarter on 36/10/95 and to Process the séttlémant

dues and in support he submitted seven documents as
enclosures which are necessary for.procegsing the case

of settlement dues. On receiving all these papers except
arrear bill of ¢lectricity for the period from the date
of resumption i.e. 31/7/92 to November, 1994, the cage

of settlement dues was processed oniy withholding
R&'3,000/= from DCRG for the ahove arrear clectricity bill

50 that the early payment of DCRG can be made to the

applicants Accordingly a chedue No.E 759463 wasg issied to

the dpplicant on 27/2/96 which was acknowlalsed by the .

applicant on 21/3/96 and thereafter RL" 2,383, 15 was

released from the withheld amount of Rss 3,000/~ deducti rg
- Rse 616;85 for afrear electricity bill for the per;od

" Contdy.2=/

LG
L
——
«\
—
(i

. ( N
_ . , .
In the Central Administrative tribunal, Guwahati Bench. Guwa atif;i

i
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Rse 41/~ i nstead of Rse 411436 and accoxdlngly the

- ,; . - | | -~
‘o %

31/7/92 to November/Y4 vide AB No. 62 IPEN dtd? 28/11 o7
and CUY NO. 64 PN dtds 10/ 12/97.

'f‘he ‘ahove 0031+1on clearly showg that there was no . \{
dolay and insincerity on the part _of the respondents §
to releage the DCRG amount which wag paid to a,ppllc 53
by issulng a ¢ heque on 27/2/96 The delay was nob a‘b
cauged by the respondents but by the applicant hlmselfbi
due to the retention of Ouarter md submi ssion of
requlslfe dccuments by the appllcant in lated

As to the store debit of Rse 411 36 the respondents
admit that ohere wag some evror detecteds .The amount ¢ %
of store debit for non return of brief case should be‘

SETEL. .} A

TR
oY

applicant was intimated by the Di visional Railway %
Manager ( Commercial ) vide his letter No. 0/178-LM/5

datd; 22/9/97. C

Ag to. Rse272/- on account of leave salary the respondents
state that an overpayment of Rs.272/—- wag made to the |
appllcant on account of leave salary amount. The amount
paid Should. be Rss 4o, 040/= in place of drawn amount of
Rse 46,312/=. Accordi mgly Rs 272/= beirg the difference

was deducted as Per calculation sheet annexed heremth.

- Ag regards to dazn<,,ge rent of ’{s“. 54 765.64 the applicant

has tried to suppress and conceal gome BEA factse The -
fact 1s that the applicant submitted two applications

.slmulfuneoasly, one to the Divisional Railway M ianager/
Tumding and the other to additional Divisiondl Rai lvay

Manager, Guwahati for retention of R‘ulwqy quarter for.

mente Either’ 01 them was not 1nxormed by the applicant
that he applied for retention of Quaﬁ*er, £0 the others
Accomlngly Divisiomal Rai lway Manager, Tumdi ng as per

© Railway Board's letter NO.E/G/BS QR 1/9 ata: 15/01/90

permlt’red nim to retain Quarter for 4 months on normal

‘rent as is permissible vide memorandum No.E/221/2/1M

{Qrs:) Py, VIII dtds 2/8/95 on the other hand Additional
Divisimal Rallm,y Manager permitted the . applicant to
retain the Quarter f£Jr. 8 months on normal rent from
the date of his retlrement waich was not as per

N
L}

‘Ccn td.‘. 3"/

L.

L2

%

1«.
m

A

. elght months on normal rent from’ the date of hig retire--

g ame

.



\

-

34
-5

S

as per provision of the Railway Board's above letter,
Now the applicant is loud .on the permission of retention.for
eight months on normal rent and concealed the fact of 4 months
permigsion on normal rent pran+ed by the Divisional Railway

Manager/Lumding which was us per Rallway BRoard's above letters

W.

aZ/VZ@ﬁé;

Thus the normal rent of 4 months was deducted and
Ree 5,765.64 was deducted as damege rent for another 4 monthss

/455“

The letter No.E/178-Ii/57 ded: 22/9/97, leave salary
_calculation sheet, permission of Divil. Rai lway Menager/Lumding
for retention of Quarter vide memorandum dtd: 2/8/95 and Rl§
Board' s letter #d, 15-1=90 are agnexec and marked as Annexu§

R ‘, respectively. : P
n__ M—« g ) . ’ . g po
. ' i

2) That ln reference to +ara- 2 of the re301nder the*u§FM&mh
state that the pension calculation taking the pereonq&

pay into account was wrongly done. The ﬁnnexure—8 £ to the
rejoinder submitted by the applicant is mere a sanction
menorandum and not the Reilway Board's circular. The game does
| not speak of inclusion of personal pay in the pensionary
calculation. #s such the respondents do not talke any cogni gnce
of the memorandum so far the Pensionary calcula ation is corcernal?
Fhe applicant is put to the strictest proof/ productlon of

or relevént circular on the basis of which he claims that

that personal pay is to he taken in pen51onary calculations
The claim of honorarium is still under examination as the

" Oow -

T hemadbag

claim appearsto be a disputed ones



VERIFICATI Ol

I,Shri Nitya Nand Thakur ,%orking in NeF.Rly. as
Divigional Personnel Officer, Ne¥.Rly/ Iumding,
do-hereby declafe thaﬁ yhatsis 5tated in the

written statement for the rejoinder are’true.ﬁo.
‘best of my information received and derived from

- the Official recordg which I believe to be true

and I sign this verification on this __ 3ish
day . of December, 1997 in my office at Iumding

‘on. proper authoritys

,gg;égi,éé%uzfiz;éaut___
' Divil.Personnel Officer,
N.FeRailway Iumding.
’ e B TR
Sheion ! S o] S
O Baliar S

I
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' Wfd Rallveyy Office of the
' S —————— - ] { Lundings
£ Nk ofyrsiafery 2&"53"»’5% e
i ORMP)/LNG(T® 8 7 Seotion)

»

Suhé= Rogarding the dediotion en sncnt of non retum
of brisf cuss by thri A.S.0ne wx CONL/GHY;

Retse This office Lattes. cok G/TTO-LI/E? ¢63 1emyhs:

I partial modification of this office latter under rofursnce
atumumwuncmmtprauq.wueoudmemmmora.

lﬂmfonmtbimtmmnfﬂnw.ﬂuhy Shrd AeS,Daa at tha time
Mnttrmﬁ:ﬂnmtwﬂidimta&umﬂimmm Geisf ceon,

yd
For Dfvieional Rlys Menager{Comsl)
Ne¥ Radluay, Luadings
Copy tos{¥) co/ms ror information pleesss This &s in roferance to his
latter Wﬂ/u/aau/m: 0.03-04-95;
(2) Set Ardhwndus Sekhax Oes ex CCRY/GHY; Rly qre nose 58(A)

Hemberi W Rly colony, Quehati, 11 Wst-danrup (Asomm) o2
infersation pleassy

(3) OOV/GHY for Anfermathon ploeses
,\/(4) LSGtegal oalt/Luding,’ for snforcetion plessss

9.
. Q 6’/‘/«1;",_’{}‘:‘

For Olvistanal Ry, Renagar(Cooed)
NifiRatluay, Luadings

:‘:0 o'o 0‘00;: 1YY

| i

/

/-
A\ \/QV
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DRM/LMG h
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Mellik, - undar YS/NCGC,
" Pritish Rn,N»g, Ex CRS/GHY,

N. F

10

- e

. RAYLWAY,

P - R

s =
Off:lca of T tho-- @
Divisional Riy.Meneger(P) - Y

Saldrapent

( D?te of .( Evs.l‘{,,, & “Por

Sri Genga Rem  Ex,MCM undar/ 30,6,95, .
Josowera,. ., WS/LMG. :
" hwedesh Kr,Roy, HA,Clark/ 31,7.95,
. ' .LF/LMG, "
" Rem Neresh | E,,08/I11/NGC, 30,6,95,
Gupta, , um’\r LF/NGC,
LN zaS'Wal':l_']_ K’r D"S Ex FP O-I undar 31.7.94.
I0W/BPB ,
" Kalipada Roy, Ex.Cerpenter . 31,12,94,
. undsr IOW/BPB,
" Gopal Ch, Ex. K, el,under 31,595,
 Dibnath, 104W/31D, 7 "
" Natendre Ch “Ex.Sp, StoTe 31‘.1.95
: Des, .- W/Man under .
R IOW/BTC :
" Kemu Lzl ;. BXe Stng?vter/ 30,06,95,
Bhowmick, I, un?br YS/NGC,

o .Br?,]onﬂrﬂ Ch,+Ex, Sg.msster-l 31,3.95,
130,495, -

" Ardhendu SglgharE;g.GCMI under 28,2,95, .

ICM,GHY,

n Batcha Tiwari. Ex/P/Man under 31,3,95,

SN

“E/37(B )typo -1

" 812(F )t ype =I,

as accordad . smction tne retention of Rly,Qrs, to the following parsons after

mission
lacztio.n... ..C..., -—— e o - -
L/374(B)Type- . 1 7. <§ t3 31,10,95;

1(B)HRLF colo~
np/LMG,
H/17(C)typa~II 1., 8.95 to 30 11.95.
(Elact)HRLF

colony/LMG,

€23( A type~II 01,7.95 to 31 10 9‘3.
at N&C, it i

T/ 8&(B)typc =

Ig «Xoreni patty 01,894 to @0 12.94 !

543{!;)2\" Firs>. 01,01,95 to 30, 4, 95,

bridage golon/
BPB, Y

(Eloc)eat JID,
E/8uh type~1
(mn-ﬁloc)at DIC.

01, 2.95 to 31,5, 95,

232(Iélgtype-ll 01,7.95 to 31,10,95
st N
T/6(:A) NNGE . 01,4.95 0 31,7.95,

267/4 type=II
et W/Go tanaga‘r/
MLG,

5 a)type-II et 01.3 95 to 30.6,948,

N?mb.ari/ML o
01.4.95 to 31.70950

ol, 5.95 t‘o 31, 8.95.

at NGQC,

01695t030995 N

Lymding,

retirement/

‘;f—117rsﬁ?t { Pormissien on F/;egt.

- e e we e e e B0 ae ke

7

- e e a0 e e W w e g

Q,11,95 to 28 2,96

101;12,94 to 31.8,95,
1,5,95 to 31,895

0l.895 to 30,11,95,
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EXPIBED. Gagas.

Smt. Sandhya Se ngupta, oS, W M/ 22,2,95,
W/0 Leta 8qish - Cﬁ(wl/H/LMG .
. Synguptsg, . o
Smt. Sendhya Reni- utn Ex.J8ap 06,3,95,
W/0 Letc &mer Ch, Dﬁavar/DRM(w) .
Routh, . . .
Smt.Anjeli Reni Peul, Ex.Sp.SWMy  09,4,95,

W/0 Lets Perosh
Ch,P aul,

. Sn_lt ‘Dipa Doy,W/0 Sri  Ey .Ha.Cier/®". 05,6,95,

uhder DRM(P )/

- LMG,
Ex,Pajntor- 28,4.95,
gmr “TOW/L/

Shy rmel Kr‘ Dey.

Smt, K"lpa‘na dj_SW’-‘S,
0 Late hpr?-
chan B Wr'S.

t.P Mmini 9rm?~>,’w;‘0 “Ex,4stt, pro~ - .27.4,95,

Late Ajoy Krishne S-vme . gremsr/Com
Csntre/LMG,
Smt.Meneke ‘Das,W/0 L, Ex..Leon/DAO/ 03,5.95,
M

~Bir"v"dr:a .C h.Das

E/291/9/LM(ﬂrs)Pt XI1"I Dfd‘,Lumc’ing 0,{-8~95 v’

. C 0Py forwardzda for information - and necessery ectinn to: - 1,S5r, DME/LMG,Sr.DE8/LMG,DEN/T,I1
,DQ’.(E/LMG Sr, DEE /LMG, St DOM/LMG, Sy, ICM/LMG, ~,CMS/LMG DCN/GHY. 2. WS/LMG LF/LMG NGC
- Ys/NQC cﬁs/GHY H& MI/LMG;CS/LMG IOW/L/LMG DRM(W)/LMG LPWIBXP Chi -f Con’crollgr MG PWI/DMR CPWI/H/LMG

. 0S(P )/LW‘G omouwr Cantry

LMG,

& IS R J R NN - SR

E/75-h- typa=-

H.IR ot HiEE 03,5,95 jto 02,5,96,
- .colony/LMG, P Q ﬁ
- [N N

b/

. 3 at

=-—-==|mguuﬁ::—;—w—a——namwa=—w-—u.:—--

D e Bm e Um A R W e WD ws ww

741 -K(D) at 22.2,95 to 21,10,95¢ =
south hill

C%}ony/LM(‘_x,

SH/I«D &8 ¢ 06,3.95 to 05,7.95e -
HRLF colcny=
§/75.4. typa~. 08 -4-6
Y -die ‘: e R-4- .
I(E1gc)Rglisf 9-4-95 15

yard ¢

746/E at S,
Héll colony/

652( A)typs~-II 28.4,95 to 27.4.96,
Elec,at LMG,

05,6.95 to 04, 6,96,

B.40B N':W

27.4.95 to 26040960
colony/LI‘G :

for Rua (e g, M8

3, MU LMC PB,4, Sacy. Pansion Association/LMG & EPB 5, Inch?rgd of E Bi 11 OS/EO/BL‘LI

in dupkf °'b3, OS/Fo with 32 copies.

aha‘
‘53

@

I1I, DAO/LMG
JPB IOW/B

y05/8&T ,08/P ass,
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e 4 Government of India/Bharat Sarkar’
(I "u Ministr of Railways/Reil Man aleya s
: { Railway. Board ) -
v : '\976 ~—

cr""
RBE.No.. 8/90.

s00 9

o i = hi dated °15 1.,1990 ..'-"
. E'SG,)BSQR‘/‘; AR New Del. 2 2151199 o
e General anegers/FA & CAOs, S :114:»5 *6 ,
“/A11 Indian: Railwaxs , DLW, 1 ICF, Metio Railigy, " 1hiis VLY
Calcutta and. Whee & Ax e Plant, Bangalore. ‘ ' "ff\‘Od aﬁgﬂdv

,{_. ir\.l e y.(ﬂ . sty ORI S XA
s uo'Theieenerai Managers (Cohstrngtion)/FA & .CAOS | (Construction), w}-~ oY
Jz*Northeast Frontier Ra i1way, igaon & Southerana_,way‘*ﬁﬁ "iesna.a;”:{ &

Bangalore. = o 1‘f“f1 ot 2013 ;" ' T

LCERNT PR

r\‘l'he Chief'Administrative Officer (Construction), ey
Centrai Railway, Boubay, SR T Cobhe _ﬁ“?;jiffi

i The Di£;°t6r GenerallJDF, RDsos.LUCknOW.:":h”?

\M The pfficer:on. \ Special Daty, Rail Coach Factory
(Kapurthala), BHC Chowk, nafxay Market, Jalandhaz City (PUnjab) waj

The Chief Administrative Officer, NHP (Railways), Delhi, jf
Bombay and Madras. : L

i The, Principal ‘Railway Staff College, vadodara. r m;. R

l""-.~ “¥ee

.:ﬂu, The Principal

1 ey
Bt

VL R.1L s E. & ‘l‘., Secunderabad. . E-}-’?‘iy

= The Principal,‘. .R 1. AT T., Puiies '

i

. .". “The. Principal, :[.n I, M. a E.Ei Jamalpur. L

j'ie;-¢The Secretary, Railway Rates Tribunal, Madras -

CEsS Tpidn Y RO S PeR SRR
“ff*'The Chief Administrative Officer (R), .C Wiy Patiala.\ D

\ - © ey ‘l_.'”“

Sub- Retention of.Railway accommodation by Raiiwaylf}'“

mployees. S
N ‘ o -‘ " L. | *.Q.-).(-.*.* : =
| t A The Ministry of Railways have 1ssued instructionSLfrom " ?1J;A:I
s 7 time to time regarding retention of railway quarters by the.: S

. railway officers and staff on° ‘occurance -of various- .events,’ such1
~. as transfer deputation, retirement, etc. They have now el
" decided to {ssue consolidated and comprehensive jnstructions
on ‘the subject as in "the ‘'Annexure’ in %upersession_ of all : o
_!;%hl- pravious jnstructions. Requests from the railway officers and -y .\
# 3  gtaff for retention of the railway quarters on occurance of L
various events such as transfer, retirement, etc., should be L
regulated in terms of the instructions contalned ‘in the Annexure. -

A edad | f/)/\( Nt )\\92/- -

o
e
O




. . . ) K
2.,  The Ministry of Railways would also-like to emphasise -
that. benefit of retention of rallway accommodation-by employees on?
occurrence of various events should be allowed only to«thé?extgnggv”
- .permissible under the'rules/extant.instructions.and,that~noj3pecfal o

cases should be made out for.any relexationd

- 3s . The Ministry of Railways have 21s0 deciced that speclal

- orders elreacy issued by them in incividual cases Or in respect of
certain specified employees to meet requirements of the Administration,
in relaxation of the existing instructions, will continue to subsist

till the currency of the special sanction.

4, Tﬁis'issués with tﬁe cohcuirehce of the Finance Directorate
in the Ministry of Rallwayse _ '

- ‘.4;4;¢“M,<§;
(A.L. DHINGRA) : ./ " e
'DESK QFFJCER ESTABLISHMENT -

RAILWAY BOARDs .

No.E(G)85QRI-9 “New Delhi,dated: 15.01.1990- =~ 0
Copy to A,D.A.I.(Railﬂays)(with 46 spares)e '
- . e e ) ‘. l.'. Kl;‘)\\{\ ‘ N . T
N _ p ~ for Financial commissioner, Rallwayses -
~ Nol.E(G)85QR1-9 - ‘f'New”Delhi,dated::15.01}1§9 AL
 Copy (with 35>8pares)‘10:Genera1‘8ecrgtary,'NFIR,fllfgd;' _—
3 Chelmsford Road, New Delhi. S oL e

- Copy {with 35 spares) to General-Sec:etary,~AIRR,‘ 37733'
4 State Entry Road, New’Delp;, : ' S G T N
o “topy to all Membéré*of'the”Natibﬁal'Couhcil/Debaftmentél,t"
Council and . Secrdtary,-Staff Side,,13—C,Eeroze.Shah.Boad,-New Delhi,

g

CTTTTCopy tQ-FROA, Fed,of Class-I1 foicéts"AssociétiOn.*,
| LA SidbsmenamiGian
o L - for Sepretary, Railway Boards - :
‘Copy to PSs toi- CRB, FC, MS, ME, Adviser Staff, EDE, EDLM,
JOF(X)1I, P L - .
F(X)I(with 10 spares), G(Acc.), LM(B), Sec(E), E(NG)I, E(NG)II .

Branches, Railway Boarde
-‘ osesvo . o s kK

\gg%x

‘ .
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/.7 :subtRetention of Raiiwsy quarters by railwa T A
g 4& ~  employees on occurtence of various eventse ‘ RSP

VS . guch a&s transfer ~retirement, etce =
YT ponsol’idated ins{ructionei o

. donenee
: ‘a‘}sj .. Permanent Transfelr: '
(1) - A railway employee on transfer from one ‘station to

another which necessitetes change of residencey may be '

permitted to retain the railway.“eocomnodation at the ;

former station of posting f9 “pepiod of 2- 0 = :

. payment of normal rent O single -flat rate of .licence:
- fee/renty U g b empLOyees, <on educationala
or. 61Ckneps -accoun £, the period:of X¢ sniion 0f railwa
dccommodation may b xEended for:a urthex pericd Oi ..
t-months on payment:o .special licence €€ o adouble e
Khe flat yate O icence fee/rents 'rther extension <<
‘beyon e aforesald Pe ﬁﬁlﬁﬁ]ﬂb-e*.izav?-f.nv-. aflona H
|| ground only o cover the turrent. mic session on’ :
Upaymentiof‘quc al ‘1icence fpeg§s- s

‘Wheve ~the irequest made  for retention of railway quarter
is’on .grounds of sickness of be .0 & dependent,membee .‘

_“of the femily of the .railway:efiployee, “he will bé required ;
‘;;tojpipdupgfthe‘réquisiteﬁMed1¢aliCértificateafxom the
azytmri'g;'ed::aailwayZ:Medical »-Off;'i,fc'er-fgr;:jghe':gurpose;.* E

d-of

-

. In the ‘event-of transfer'duringfthe*hidésc5001/ R
£0llege academic -session, the .permission t~to:be.-grantedp' .
',ggy,;i;he;jcbmpete'nt authority for -retention«of -xallway v
{apcbnﬁp.datibnj'in terms of .Item(4) above will be.subjectu
e @p‘mi_’s,;p;ddg:}:ipﬁ ‘of .che 'necessary Certificates ‘from the*
! goncerned  schiool ﬁd].’legé’*au\th’_qi'ljzy_{_' AT

142,00 .%gé‘cial' Provision in_respec

(FeRailway

t of emploveééftrahéfeifgdxfd" i

* ; R :
LR AT
D sl i

© s f(2) i rellwayiemployee who has all Indig ‘trander 1iability - -
o "'?""b"r}?’i"in?-?the“-exigencies‘of public. service, is posted-on i
~ gransfer toithe -N.Fo.Railway, “excludin Katihar Division;
~ will be permitted to retain allway accommodation . - i
© “allotted to him/her at the last station of his/her .

-posting; on: payment of .norma_l1;ent/e__ir;§19‘-flat rate of ~ : ‘1
snths and there- o

licence fee/rent for the first two mo :
after 4t 14 times the normal rent/flat rate of licence

fee/rent, However officers posted subsequently to’ (\ ‘ Ii
!
i

!

- Katihay Division wl11 continue to get this penefit on
personal basis. ONEREE A benet 2

(11) Steff posted to the Katihar Division of N.F. Railway , l
will be governed by the rules and orders, 3aSs applica—' ;24%Vﬁ
_tle to the generality of railway employees in regard . |-~ j
. retention of quarters and payment of licence fee/ ~
xent thersfor, The oligibility to these concessions .\ i

of staff initially posted on transtfer to N,FeRallway
her than Katihar, will cease if end whenj’
¢ to any station in Katihar Division. :

OOonhlozl"““
/”

D.visions, ot
they are poste

o’ll
RN
1 :|

‘
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1.3, -~ ' Special provision in respect of Northern Railway

employees posted In New Delhi/Deihi ares on {ransfox .

to. the Railwanyoard‘s Office,

“@T

An mployee of the Northern Railway posted to
Ministry of Railways (Railway Board) at New
‘Delhi/Delhi area may be permitted to retain the
Northern Railway quarter at New Delhi/Delhi
ared for a period of 4 months on payment of
normal rent/flat rate of licence fee/rent.
Further retention for another-two months on
the ‘grounds. of sickness or for-4 months on the
grounds of education of children may be allowed
... subject to conditions- set forth in para 1,1
abovetilrhis will be subject-to.:-

(1) - vtbat'the'employee_on transfer -to Board's offige
~ . immediately applies for allotment of General <.
' Pool'accommodation; and : ' .

: & s ‘
- (11) - that when'an allotment is made by the Directorate
' of Estates the employee accepts the allotment
-'and moves to the accommodation within the
- permissible.period. : :

1.4, - An employee posted at a station in the electrified -
suburban area ‘of ‘a Railway may on transfer to another
station in the same electrified suburban.. area, may be . _
permitted'tol:etaih‘xhe*railway quarters ‘at the former
station on payment of normal rent/flat rate of .: .
- licence. fee/rent provided :- R

(1) the Railway Administration is satisfied and
.. certifies that the concerned employee can
conveniently commute from the former.station
to the new station for performance_of duty
without loss of efficiency; and .. =~ .

(ii) the employee' is nbt.zequired fo reside in an ?
. '~ earmarked Railway quarter. -

145, Retention of Railwéy'accommodation by the Railway
: Audit Stafy. : - : : _

The Rallway Audit Staff on transfer away from b
the railway concerned, ‘may be permitted to
retain.the ‘railwey quarter for a period of two
nonths on payment of normal rent/flat rate of '
licence fee. In the event of retirement and '
death, the eligibility for retention of railway - l
J/and families of accommodation by retired Railway Audit Staff/ }

‘the deceasec RailWill be as under :-. 3
way Aucit "t3ff . ' .
11 Retirement : For 2 period of four months from
the date of retirement on payment of normal

‘..-....-..3/-— '

A
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| | © h/é" i’y

10 3 3¢

rent/flat rate of licence fee/rent and the next
four months on educational or sitkness account on
_payment of special licence feg, d.e., double the
normal rent or double the flat rete of licence fee
rent. : .o

(11) { Death: The family of a railway evcit staff who
7"\ dles while #rrssrvice may be riitted to retain
' ~the railway quarter for @ per od of six months on

payment of normal Tent/flat rdte. of Ticence fee/
) rent from the date immediately after the date of
. 'death of an employeg.'.-mf :

.Retenfidn'of'fai;Wax_quafters”Byiéppgghtlces.

“Alesrving employee who is gelected as an apprentice
“:either departmentally or through thepR.B. may be
. ‘sllowed to retain the Railway quartcrs at the stat-
* §on ‘From where he/she procéeds -on-training, during
" the period of his/her apprenticeship.
. a) All transfers should be' treated as permenent transfers .
" unless. the orders of itransfer themselves specifically
--indicate that the trahsf r§5ar§:?1emporary."

" b) fﬁftﬁé case .of houséAbWhihgiéﬁpléyees the normal rent .’

means the rent required:to be paid by the house ovning
'employees:in~termswofpthe-Ministry.of Railway's -
. letter No. E(G)77 QR 4-53.dated 11.7.1984 and E(G)87

=T . e AL

c). A'membér'of'family'meahsghESbéhd{br“wife, as the case
may be, and Child/dhiidfén?only.g{DependaQt_relatiVes
such as widow mqther,idependantﬂbrgtﬁﬁ?"6r7sistéfféré
not-té bé included for -the purpose of these wiv i i .if
concessions, . Tl o '

Lt . . -

:.d) The current;academiéféesgioh'réfeté to annual academic . -

course .ending withfannualﬁexamination\and not till the .
results thereof 576 .anniounced T 1t does not also' mean -
the total duration of any course of study; for R
example, in,IESpect~ofxs,yea;s_dgéige‘coufsq, the
turrent academic session ‘means first or second Or

~ thirdyear of the-course, as the case may be, and not -
the total 3 years. i : -

An employee will: have to furnish proper certificates
. from the recognised institution. Certificates for
attending any part time course or any course not
;ecognised by -the Education Department of the State
is not acceptable for the purpose of retention of
railway~qua;ter on educational ground.

e) In casé an employee requests for retention of
quarter on the gzound of sickness of self or @

family member and also on account of education of a

child/children, the permissible periods for retention-"

.00..-00.4/""-".
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of qﬁarter on the ground of sickness and/or .education ., ™ >
%’/ will run concurrently, and not in separate spells,

2, Temporary Transfer :

(1) During the entire perioc of “"temporary" transfer
' employee may be permitted to retain the quarters
former place of posting on payment of normesl rent
' “~'[licence fee/ flat rate of[rent. Temporary transfer shoulc not,
however, be ordered for a period of more than 4
- months unless there are pressing circumstances.

N W
c+ I3

(i) Temporary transfers of non-gazetted employees
initially for a period in excess.of 4 months or by
extension of the temporary transfer for periods
aggregating more than 4 months should be .ordered
personally by an authority not lower than the .
Divisional Railway Manager. ..In respect of Gazetted .
employees, such temporary transfers should be Rl |
ordered with the -approval of -the General Manager,

(i11) - "In cases where temporary .transfer is converted into
~ permanent one, the railway emplbyee may be allowed
.~ to retain theurailway-aqcomedatioQEat the old duty
-.station for further period as-agmissible on o
‘permanent transfer on payment of rent as prescribels
therefor, 'from the date-on which the employee is
informed of the permanent .transfer. This period ~
- will be over and above thée period already allowed
- to the employee on temporary: transfer. -

- (iv)  The Railway Administrations .should review all cases

of temporary transfer well before expiry of the
' period of 4 monthsof temporary transfer and decide
whether the temporary transfer already -drdered ... ..}z
.should continue to be'temporaryj6f be converted into
@ permenent one, to.ensure that in ‘the cases where
- temporary transfers are converted into permanent

ones, the total period of retention of railway
quarters on payment of normal rent flat rate of
licence fee/rent is normally restricted to a period
‘of 6 months, ' ' : : '

‘

Note: If an employee already on temporary transfer to @ statioh
is again transferred to yet another station either on .
temporary or on permanent basis, the permissible period of C
retenticn of Railway quarters as applicable in the case of
temporary or permanent transfer will count from the date of
transfer of the employee from the station concerned, for
the purpose of retention of quarter at. the original stetion.
In the case of permanent transfer of an employee to
ancther station from the station where she/he was on tem-
porery transfer, the limit of six months as in para 2(iv)

0000;3000105/—-
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Tt above, for retention of quarters at the original station ,<§; “//
o . on normal rent flat rate of licence fee/rent will not . »
i . apply. : :
. /‘ 3. Deputation snd Secondment in Indis :

' .In cases of deputation and secondments in. India
i including deputation to other Ministries/Depzrt-
ments of the Central ur Stcte Governments and
public sector Undetrtakings including R+I.T.E.S.,
IRCON, COFOIS, CRIS, Container Corporation,

. Indian Railway Finanée Corporation and _similar
other deputation, the railway employees will be
required to vacate the railway accommoédatlon before
their release by the Railway Administration to

" proceed on deputation. They will be required to
produce documentary proof about vacation of the
Railway accommodation before their actual release
from the Railway post. o

Note 1 : Railway employees assigned to R.C.F. .are excluded -
' from the -purview of the above instructions. ’

> " .
- Note 2 : Officers.and staff proceeding abroad through RITES,

. IRCON may be permitted to retain the Railway quarters
in their occupation from the date of their release
upto the date of their departure abroad subject to
a maximum period of 2 months only on.recovery of rent
at damages rate. The recovery of damages rate as

- _well as relevant telephone, water, electricity and
"7 other mimilar charges would be the responsibility
of RITES/IRCON and recoverles effécted by them
? " on that account should be-crédited to the Railway
Administration concerned., The Managing Directors
of RITES, IRCON will be personally accountable and
responsible for ensuring that the officers and staff
are not permitted to leave the country unless they
produce documentary evidence to show that the Rly.
accommodation ‘has becn vacated by them. It may
also be ‘ensured that in no case any exception is
made ‘'under "any circumstances and all such cases
are strictly :dealt with in the light of the afore-
mentioned provision. o B

4. Deputagtion abrggg :

An employee on deputation abroad may be permitted:
to retain-the railway quarters as follows:

a) for the entire period of his deputation abroad
provided family passage facility is not arailed of:

0005.c146,/“
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b) in case an employee avails of the family passage
£z concession he/she may be permitted to retain the
;5 quarters for .a period of 2 months or uoto the date-
of departure of family in India, whichever is «~_-.::..”°
earlier,

Note: i) "Deputation abroad" means transfer of on employee for
service abroad, during which period 'pay anc allowances'

of the erployee is charged to Government of India
revenues. '

"1i)  Railwey employees ‘posted abrbad in the Indian Missions .
against posts pay and allowances of which are borne by
the Ministry of Railways will be treated as on perma-

nent transfer .for the purpose of retention of quarter
in India., | |

54 - Iraining : ' L S .

i) An employee deputed for training in any railway
or non-railwady training instituie/nlace or to
attend seminar, ‘confererce, ‘etc.,may be permitited
to'retain the railway quarters for the:period cf|
training, seminar, etc., on-payment of normal rent/
flat rate of licence fee/rent. ' - U R

ii) . An employee deputed for training abroad under ‘any
2id=d scheme such as Colombo Plan, etc. or at .

. Government expenses may be permitted to.retain.

khe railway .quarters for the -entire period of -
deputation for training abroad. = - S

iii) - Vnhen an employee already transferred from a stat
' .ion is deputed for training .in India or ‘abroad

during the permissible period for retention of -
Railway quarters at the.old steztion, the period of
retention of quarters.as admissible on transfer |
will be automatically got extenced by the period
of deputation for training. ‘The xrent to be . - |
charged for the period of deputztion for training
will be normal rent/flat rate of licence feo/
rent, if tRe training commenccs from-a daiz’. .
within the first two months of {ransfer and.
special licence fee if it commences  after the

T

first two months, C : 3
6. .+ - Leave including Extraordinary Leave
i) A Railway employee in occupation of railway . ’

D

quarter may be permitted, while on leave for =@
period not exceeding 120 days, to zretain tha /
quarter for the period of leave cn pavient of
normal rent/fl§§ rate of licence fec/rent provid

i
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'tho'euthority §anctioning the leave_ccrtifies that b
.o . the employee concerned is 1llkely to be posted back
/)ﬁ -+ .. to old station on expiry of his leave. :

T 1) When en employce tokes leave (LAP) before he/she

- is orcered to be transferred, he/she may be permit-
1 : ted to retain the quarter for the period of leave
o upto the date of transfer/relief on payment of
normal rent/flat rate of licence fee/rent and
thereafter he/she may be allowed retention of the
quarter as applicable in case of transferwon' pay-
ment of rent, as specified therefor.

iii)- ' when en employee tekes leave after he/shec is trans-
e ferre(/relieved he/she mai be permitted to retain
the reilway quarters at the old station for the
period permissible in cese of transfer counted
“from the date of relief on puvient of rent, as
specificd therefor. The pericd of retention of
quarter permissible in case of leave will not be
allowed in addition. ‘

_'7.. . Leave.on Medical Ground :

) A employee on medical leave may be permitted.to
retain the quarter for the full period of leave on
payment of normal rent/flat rate of licence fee/

»ent,
. _ii) ;non en employee alréady on medical leave is
2 ., ordcred to be transferred to another station, -

retzntion of Railway: quarter will be permitted

for the periol of medical leave on normal rent/
‘flat rate of licencc fee/rent and thercafter for
periods as admissible on transfer on payment of -
rent as specified in case of transfer. '

iii) vhen an employee alrecady relizvad on transfer to
enother station takes leeve o¢n medicdl ground, the C
periori for retenticn of Rezilway quarter on :
trensfer will automatically get extendec by the
perioc of sanctioned medical leave. During the
oeriec of medical lceave norinol ment/flat rate of
licencn fee/rent should be cnarged if the uedical ;
leave is taken from a date within the first two L L
months of transfer and double the flat rate of .
licence fee etc. if it is taken aficr the first :
two months. : S

8. Maternity Leave :
An employee granted maternity leave may be
permitted to retain the railway guuwter for the .
period of maternity leave plue ¢ny leave granted P
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10,

11.

12,

13.

U~

Leave Prgga;atoiy to Retirement :

Al LlhL2 tud Lavnr vl

of 5 months,

r] .

—

Leave crinted to employees who retire v

A

An employee granted leave preparatory to re
ment may be permitted to retain the railway
quartexr for the full period of lcave .on

average pay subhject to a maximum of 180 day

———r—s.

provision of FA 5h(1) : . ~

An employee who retires from service undex
provision of FR 56(i) mz2y bhe permitted to
the railway cuarter during the period of e
leave, not excecding 4 mnaths sanctioned p
paratory to retirement, on paywént of nopm
The concession regarding reteintion
railway quarter after retirement will pot- _
available 'to such a .retired employec, in R

Tent.

addition.

Qder the

‘Retenticn_by State Government/Union Territories

employect on repafriation.:

Leav

rn erplovee of ‘the State Goverrment/Union |-
Territory on deputetion with the Indiari Rail
wavs may, on repatriation to the parcnt GoVerti-'
ment/[epartment be permitted -to retain the|rall-
way quarter for a peridd of 2 months {rom
date of xelief-on payment of normal .reni.

e ex.India 3 .-

£ employee on leave ex.India not exceedin
- 1.20 days may be permiited to retzin the qu

or: payment of normzl rent/flat rate of

fea/rent for the entire pericd, provided the
er.ire period of leave or any poriion theiéd
spent .outside India and the compelent atth
certifies that the empioyne will ke repeste
place of posting oh expiry of the leave peis

Study Leeve s

i,

If the sfudy leave is upto 6 menths ¢

““he Raillway employee may bhe permitted to

retain the railway accommodation for the ful
period of study Jecave on mayrment of normalls

¢ sveecas '»09/"_ -7
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‘ The railway employee ma
‘ the railway quarter for

1) In cose study Jeave extends beyond

6 months @

y be permitted to retain
the first six montihs on

payment of normal rent/flat r&te of licence fee/

" yrent thereafter retention
can be permitted to a fur

of the railwey quarter
ther period of six

monihs or till the period of study leave, which=-

ever is less, on payment of S
or double the flat rate of 1lice

14.

etiréhqng :

voluntary retirees
~the railway accommodat
months on payment of n

ion for Qa
ormal ren

nacial licerce fee
ace fec/rent,

A reilway employee oOn retirement inciuding
may ke permitted to retain

pcsiod of 4
y/7iat rate of

| , licence fee/rent
e tional or sickne
= licence fee, i.e

and the next 4 months on cduca-

ss account on payment of

.y double the normal renti O
This .

special

double the flat rate of :licence fec/rent.

4 : is also applicable'to,audit'staff doing reilway
AL audit work. o :

Be Resignq}ion/dismissal/removal :

A
PRl .

.gj“ . An employee who resigns from service or is dis
missed or removed from service may Lo permitt
to retain the railway quarter for a period of
one month only on payment of nomael scint/flat

: rate of licence fee.

16. Death

~ The femily of a railway employee who dies while

in service may be permitted to retein the roil-

E : - wey quarter for a period of 6 montins on pavnznt
< of normal rent/flat rate of licence fee,/ i
. from the date immediately after the cdote of
P death of gn employee. ~1hie slzo epplies o

audit ‘staff doing reilway eudit WITK.

On expiry of the permissiblo/permitt“d pericd
indiceted in all the above Coses, 4 Le
) of querter in the name of the emnloyze nt the
’ . old station will be cdeemecd to hoave Do (oriedne
' ted outomatically. Retention of GuoriGr by the
erplovee after expiry of the permiscibls period
. viil be treated as unauthorised., Nuring the
period of unauthoriscd occupatien thi cmployie,

sh~uld be reguirced to piy Gormees rate oF rent
i1 respect of thoe railwny Cvnn e, oo Errhien
e 10/=

//
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. . of damages rote of rént should not be.pende%~on ‘ .
: the ground that the employee has appealed or the - i {
‘ case of the employee has been.referred to tﬁe : '
Ministry of Railways for reqularisation of|the
excess period of retention, If the appealjof .
the employee succeeds he will be allowed refund . ‘ .
as due., w
The General Managers of Railway Administration ! -
and the Chief Administrative Officers]of .11, ' '
Projects/Organisation etc., may assign theLvork.
relating to granting of permission for ret Ation
of quarters to one or more officers in the ;
Headquarters/Divisiqns as considered necessary. .
These officers will be;;esponsible_for implemen~= -* i
tting the orders regdrding retention of qua ters
issued from time to time within the -paramelcrs »
ilaid down by this Ministry. If'severgl'off'cers i T e
)are assigned this work-in Headguarters/Divigions} - E
an officer of oppropriate level :should:be - U
| entrusted with the work of perlodicallysoves- A
seeing and co-ordinating the work done -by lower . s
.authoritY/authorities. ' s g -
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